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operations in my State of Karnataka-Vijaya
Bank Ltd. During the course of next week,
a statement must be made by the Minister
of Finance about it because it is affecting
the deposits.

SHRI S. .M. BANERJEE: j. K. Rayon
Corporation and Swadeshi Cotton Mills,
which is producing 809, of its articles for
defence also come under his ministry. 1
~would request him or Mr. Chattopadhyaya
to take note of it. If the owners do not
open them, they should be arrested under
DIR and sent to prison as third class pri-
soners. Why are we alone arrested every
time?

13.03 hrs.

ARREST AND RELEASE OF MEMBERS

MR. SPEAKER: I have to inform the
House that I have received the following
wircless message dated the 24th April, 1975,
from the District Magistrate, Lucknow:

“Reference Kadiogram dated the 23rd
instant regarding arrest of Shri Atal
Bihari Vajpayee and Shrimati Sha-
kuntala Navar, Mcembers of Parlia-
ment, under scction 107/116/151 Cr.
P. C. Shri Atal Bihari Vajpayece de-
tained in District Jail, Lucknow, has
been transferred to the Central Jail.
Naini, Allahabad, and has been de-
tained there, while Shrimati Shakun:
tala Navar has been finally released.”

13.04 hrs.
DEMANDS FOR GRANTS. 1975-76—Contd.

MINISTRY OF COMMERCE-—Conid.

MR. SPEAKER : We will now resume dis-
cussion on the Demands for Grants under
the control of the Ministry of Commerce.
1 hour is left. How much time does the
minister want?

THE MINISTER OF COMMERCE
(PROF. D. CHATTOPADHYAYA): About
45 minutes.

AN HON. MEMBER: The time may be
extended.
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MR. SPEAKER: This 1 hour I will give
to the members. The time taken by the
Minister for replying will be extra.

SHRI S. M. BANERJELE (Kanpur): 1 re-

quest [ may be given 5 minutes to speak
on these demands.

MR. SPEAKER: T will
here. Shri Madhukar.

note it down
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"It was alleged that the Jupiter Mills
No. 2, run by the Government and the
Mills authorities, through their media-
tors, was accepting moncv from the Wea-
vers and this amount was paid to the

Yarn Sales Manager of the Mills. Sni
Amritlal.

Shri Alvi Sahceb, who was the higher
authority of the Jupiter Mills and Shii
Amritlal was serving as Yarn Sales Mana-
ger and one Raj Kumar Ram Prasad who
was the mediator for selling varn. Our
Weavers who were purchasing varn have
paid Rs. 19,500 for each sizing sct and
the invoice was prepaved for Rs. 10,500,
it means that the weaver paid Rs. 9.000
excess for the purchase of sized varn on
beams.”
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l 3.19 hrs,
{Mr, DEPUTY —SPEAKER in the Ghair]
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SHRI P. G. MAVALANKAR (Ahmeda-
bad): T wish to speak on the Demands for
Grants under the control of the Ministry
of Gommerce mainly with a view to draw-
ing the Government’s attention to the pro-
blems in two fields: the problems of the
Kandla Free Trade Zone area and the
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problems connected with international fairs
and exhibitions that are held in various
countries.

But, before I speak on those two aspects
of the matter, may I say at the outset
that the report of the Ministry of Com-
merce this year, encouraging as it iv n
terms of export promotion, leaves certain
unfilled gaps? In tespect of tea, coffee and
even handicrafts, to take three items from
the different tvpes of commaditics which
can biing us a lot of xport earnings in
terms of forcign exchange, the report does
not make a very encouraging reading. It
says about certain stepping up in certain
areas. I hope the hon. Mimster will tell
us as to whv some of the tiaditionally well-
established commodities for cxports are not
being properls and intelbgenth  planned.
50 that we can not onlv continue to rarn
this foreign exchange but abvo ty to carn
moic foreign exchange bv eaploring newer
markets in various parts of the wmld.

Having said that, 1 wish to invite the
Ministcr's attention to the affairs at the
Kandla Free Tiade Zone. He will zecall
my cven asking fiom time to time a num-
ber of questions and raising various points
on this matter. If the Kandla Free Trade
Zone was established, as it was, in 1965
then surely it was established with a view
to encouraging and promoting exports and
also with a view to seeing that additional
facilities were made available for the deve-
lopment: of the major port of Kandla in
Kutch. The Kandla Port was set up in
1955; it is now 20 years since it was set up.
The KFT7 came to being ten years back:
it is now one decade old. Has not the
time come when Government should re-
allv go into the whole question of assess-
ment of the working of the Kandla Free
Trade Zone and the development of the
Kandla Port? Although it is an important
and a major port—it has been accepted %0
by the Government of India themselves—
you will be surprised to know that a num-
ber of obviously necessary facilities and con-
ditions are not available at Kandla. Until
almost last few years, there was hardly a
‘broad-gauge railway connection. Even now
there is no air connection between Kandla
and Bombay. If you want a port 1o be
developed as a major port, surely some of
these important channels of communications
are t be set up pretty soon; otherwise. they
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come, sgain and again, in the way of
proper development. Naturally, merchants
and exporters go to Bombay, Calcutta and
Madras, because there is lack of communi-
cation facilities, speedy transport, inadequacy
or cven absence of air transport at Kandla.
1 understand that the Safari Airwavs was
opelating an air seérvice between Kandia
and Bombay, but even that is no longer
available now. If you want the Kandla Free
Tiade Zone as also the Kandla Port tn
develop properly, 1 would ask pointedly
two questions. Do Government really feel
that the Zone is having all the necessary
infrastructure, not only for industries to
be developed and strengthened there but
also for the persons living there, the offi-
cers and other experts who have to work
there in that area—there are problems of
inadequate housing, problems of lack of edu-
ational facilities.

These problems of lack of educational
facilitics, 1 understand, are also there n
other areas, apait from the Kandla free
tiade 7one, and people are not going to
those areas in spite of several hundreds of
tupces being offered as extra allowances as
these faciliies are not there. 1 am only
saving that the Government should look
into this problem.

Sccondly. 1 want to know whether the
facilities obtaining a1 Kandla free trade
zone are on par with such facilities that
are available in similar frec trade 7one areas
in the world. If not, you must sce that
it is remedied.

Thirdly and finally I want to say a word
about the Trade Devclopment Authority
which is, I belicve, a part of the Commerce
Ministry. I want to know whether the Trade
Development  Authority  has  suggested
through some committee the setting up
of a free port like Hong Kong in the
Andamans and Nicobar island area. I under-
stand that the committce has already sub-
miticd a report and the feasibility repoit
is now under the consideration of the
Government. Will they please tell us when
this will be implemented? Because my in-
formation is that if this free port in the
Andamans and Nicobar is developed, then
25¢% of the entire foreign exchange will
be carned over a period of 20 years from
now onwards at that port alone and it can
stand a very good competition with Hong
Kong.
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Finally, I want to say a word about the
Exhibition Department of the Commerce Mi-
nistry. A number of Indian pavilions are
being set up by our government and on
this pretext a number of officers are living
abroad who are supposed to be experts.
Now, 1 ask: is it not possible for this
paiticular job to be handled by the com-
mercial section in our Consulates and Em-
bassies abroad? We have Embassies and
High Comnmissions and Consulates in many
countries of the world. Why not they do
this job instead of sending people who go
there and stay for wecks together? And
there are also charges that not only they
arc indulging in corruption but they are
indulging in making a lot of incomes from
this which is highly irregular and illegal.
1 want the Minister to give a definite as-
surance in this regard that this is not
happening or if it is happening, it is being
checked because India‘s image abroad is
not only through our Ambassadors and
Embassies as also from our own working in
this country, but also through the kinds of
commodities that we display in these exhi.
bitions.

I have no time to go into the Indian
Institute of Foreign Trade But there are
some adverse reports about the funciioning
of the IFT. I understand some of the re.
ports or the market research surveys are
not reallv the result of their own inde.
pendent research and quite a few people
have left that institute in disgust. Whether
it is a fact, I want to know.

Apart from the quesion of the Cotton
Corporation, 1 hope the Minister will also
consider the question of quality control.
But, then, I have no time to go into
these and other matters.

SHRI DHAMANKAR (Bhiwandi): I rise
to support the Demands for Grants of the
Ministry of Commerce and 1 would make
certain suggestions.

This is a very vast Ministry consisting
of so many organizations and corporations
dealing with internal trade and external
trade. I congratulate the Minister for adopt-
ing a new dynamic import policy. This
policy will go a long way to help the
mnall scale industries to import goods. Auto-
matic licensing, 50% bank guarantee and
%0 many other facilities he has mentioned,
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I hope, will go a long way in helping the
small scale industry.

This year our exports have touched Rs.
3100 wores from Rs. 1600 crores in 1971-
72 ind thes 1ccord export performance has
made 1t possible to liberalise the licensing
policy If you go through this, you will
find that tea, engineering articles, textile
machinery and so many itcms can be cxpoft-
ed. There is a wide market but there is a
further need to improve and stiengthen our
murket intcligence keeping in view thé
growth of industrics in the country and the
export  potential for Indian pioducts. 1
think the Commerce Ministry will bear
ths in mind.

The STC has perfarmed very well. Dur-
ing this vear they have reached nearly Rs.
553 crores. The main items are sugar and
other canalised items. I we leave out the
canabsed itcms, then we will find that it ss
hardly Rs. 2 crores increase than the pre-
ceding vear. However, STG has done well.
In view of the challenging task ahead, it
1s good that the STC is seeking the co-
operation of the private trade to avail of
the experience of the established exporters in
select arcas. Jt is, however, imperative to
mahke the STC more dynamic by re-orient-
mg 1ts structure.

If vou want to export more, then we have
to merease the ndustrial production in our
country. For that, we have to give certain
facihities and concessions to the industy just
like enecrgy, power and raw material.

In the case of synthetic yarn and fibre
industry, we fecl that justice has not been
done to them. The <inthetic varn, the
mlon yvain and the rayon svarn, have been
taxed heavily at different stages. The prices
have gone up. The price of synthetic yarn
in our countiy is nearlv Rs. [30 per kilo
whereas the same denier of yarn is avail-
able at Rs. 18 per lilo in foreign coun.
tries. Naturally, this will encourage smug-
gling in this country and there will be
evasion of excise and evasion of income-
tax. Al these malpyactices will gow. 1
know this does not come under the Ministrv
of Commerce. But I would uige on the
Commerce Minister to take up this matter
with the Finance Ministrv and see that
the synthetic yarn and fibre industry i«
not fuined. Stocks of caprolactum  and
DMT, worth crores of rupees, are lying un-
tifted for the last two or three months
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because the spinners sre not in a pesition
1w buy them because of high prices and
the weavers are not in a position o buv
the yarn becawse of high prices, I hope
the Commerce Ministry will look into this
and see that the rates do not go up. In
the interest of developing the synthetic
textile industry, which is among the more
dynamic industries in our country, 1 would
request the Government to re-cxamine the
imposition of heavy levies on synthetic tex-
tiles as the very existence of the small scdle
units is in peril.

The cyde tyre and tube industry has a
great potential in our country, but it i
not fully utilised nor is it well planned.
Small units are allowed to grow in a
mushroom way. Export of cyde tyres and
tubes needs to be planned caretully as there
is 2 good scope for earning valuable forcign
exchange. In this connection 1 would bike
to make the following suggestions: allow
imports of natural rubbers against export
of cycle tyres and tubes; hx promptly the
rate of drawback of duties on export of
cycle tyres and tubes, increase the cash
assistance to 25 per cent as against 10 pa
cent as at piesent. These would go a long
way in effecting improvement in the produc-
tion of cycle tyres and tubes and for ex-
porting abroad a substantial quantum.

I would now come to powcrlooms Last
week the Commerce Minister was kind
enough to say, while answering a Starred
Question, that Government was thinking of
re-examining the high compounded levy 1m-
posed on powcrlooms. 1 hope the hon.
Minister will come out with the necessary
relief.

I want to give one mos. suggestion on
standard cloth. Mills are not supplying the
standard cloth, either in the required quan-
tity or of the requirei quality. The other
day, hon. Member, Shri Ram Singh Bbai
Verma gave this House a very clear picture,
the useless quality that they are supplying.
It i3 not being lied for momhs wogether.
Mills are saying that the standard cloth
is not being lifted, while the consumers
say that they do not get the standard cloth.
1 would urge on the Commerce Minister 0
re-cxantine whether the standard cloth can
be manufactuted in the decentralised power-
loom secipr,
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Lamly, 1 come to regolarisation of power-
fopms, Thete sre thoussuds of powsriooms
which are not tegulsrised sad which ane
working illegally, The fec for regulavisa-
ton is Rs. 100 per loom. People
have to approsch the Textile Commissioner’s
officc for regularisation only thiough a
broker. If you send your papers in the sior-
mal comse fof regularisation o be done,
even after paying the tee, the papers will
lie there in that office for months together.
But if you send them through the broker,
who has approach everywherc in the Tex-
tle Commiissioner’s office, then within a
week all the formalities are completed and
home-delivery 1s done at the weaver's house.
Carruption is rampant in the Textile Com-
pusstonet’s offive, 1 do not mean to say
that all are corrupt. The corrupt people
continue to be there and the honest people
are shifted away from that ofhce. It is very
necessary tor the Commerie Minister to see
that the [exukc Commussioner's offwe s
cdean and  tool-proof.

Hon  Member, Shu Madhukar, has said
that when weavers have o buy size-beams,
thvy have 10 go through the brokers and
dalals, they take a premiurm, unaccounted
money, 0 the cxtent of Rs, 9,000 per set
of beams This has been going on for the
last two years, even in the nationalised
textile mulls This must be stopped because
this is a sugma on the policy of nationalisa-
non

With these words, I support the Demands
for Grants in respect of the Ministry of
Commerce
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SHRI BANAMALI PATNAIK  (Puri):
M:  Deputy-Speaker, Sir, this Ministry is
dcaling  with  the textile and handloom
indusiiv.  Mostly, we are expanding the
textile and handloom  industry. It must
be thiough powerlooms,  Where are the
powetlooms located? Mosth in areas where
wearers do not exist. There are villages
inhabited by the weavers, where there are
50 or 60 or 100 families. Those families
ate dying because they are not getting pro-
per yain. The wcavers are not getting looms.
If the powerlooms are located in the wea-
very' villages, the weavers will get proper
cmployment and the powerlooms can be
properly utilised. 1 have the experience in
my own State. Powerlooms arc in the co-
operative sector. But, they are not located
in the weavers’ villages. Therefore, they are
lying idle and they are not being pioperly
utilised. Morcover, as 1 said, weavers are
not getting sufficient yarn. Their looms are
Iving idle and thev are not getting work.
Thereiome, there should be coordination.
Powerlooms should be located, mostly locat-
ed, in the weavers’ villages and they should
get work.

Regarding handloom, I understand that
vou are going to set up a research centre
for handloom. Sir, 1 have been trying to
bring it to the notice of the hon. Minister,
about Sambalpur Tie and Dye.
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Thev are not getting proper designs and
they are not able o wapture the foregn
markets  Whatever orders thev get, thev
are nat ahle to fufil because, 1t is hot
according 1o the design, Therefore the
dewgnp centre should be located in that
area Sambalpui Tie and Dee 15 very fa
mous 1n that area the Tie and Dve sarees
and cotion are very famous in that aiea
But they ave not able to fulhil the ouders
because they are not getting propur dovagns
Thereforc  this <hould he looked nto by
the Mimstyy This rescarch and design cen
tic should be located in that area as it
s a very famous aren for Tu and Dye sarce
and cloth

In rcgard to handicrafts  they are not
also getung propor ordurs Thete 1 1 village
called Piphi v mv constitnency Omnee 1
was going through that area  Thoo were
alw some tounsts They got down  they
saw thosc shamianas and the sandws and
thes ordercd for goods worth Rs 3 lakhs
But, thost artsans did not unde stand
There should be some vordination by this
Minustys  so that they get propa orders
Steps should be taken sa that these poor
artisans ate able to get a marhet for tha
goods and that they arc able 1o supply the
goonds  Therdforc 1t s the duny ot the
Handicrafts Board to see that thue 15 <o
ordination so that these artisans get propu
help and propar designs according 1o then
own satsfaction

Sir this Mimstiy s also dealing with
the Jute Corporanion of fndia 1 comc from
a State, which 1s 2 jutc growmng arca For
the last two years we have bhecn trung
to see that the jute growers get a proper
pricc But unfortunateh  the Jute Cor
poration of India 15 not guting enough
funds Without funds thuy wannat purchase
ute Therefore the jure growers are suffu
ing, Recently last yeas, when the Chairman
of the Jute Corpmation of India visted owr
State, I have shown him those areas and
[ have explaned to him how 1t s difficute
for them to purchase They have appointed
such people who do not know grading Thev
must  appoiit  such  people who know
grading—top,  bottom  and  medium
duality A proper price should be paid
The Jute Corporation of Indiz should
expand its activitiés There should be pro-
per training of the staff 8o that they know
about the grading and quatity and the pro.
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ducer pr the widvator Is able to get a
praper price

Then b regard to the Jute Commissioner,
thaxe 15 wme dificndty Of course 2 jute
mll s going to be establfshed in the joint
scctor, by the Jate Corporation of India.
dlong with the TPCL Tius will enable
the pute growers to get a moper price, Tn
regard to jute twine factories the Omssa
Govaonment weonmended  about four fac
tories But, the Jute Comunisuoner appraved
onhy one factory at Rupsa  There 1s anothes
induatrial centte namely  Pailakimedt The
distance between these two places 18 400
miles But the Jute Commissioner is sitting
tght in regard to thy  cstablishment of
wvothey factory at Parlakimedi  There
somebody n the Jute Commussionct's Office
who wants to help the jute mll owners
m Ndllinala o that these mitl owners are
thit to sl thar goods at cheaper rates
theretore the Jute Comnuswoner js not
gvng heence to the seond factory at Par
1 rkimeds

I herclore T brought this o the notue of
thit ofhee but nothing would be donc

With 1cgard o otdseds we are concerned
thowt otlsecds wd cdible o1l But we want
wmore of non edible oty Fhere 1 enough
ol uon ible ol wlach can be got from
sceds without any effort There 18 sal oil
H has a very good foragn maiket For the
bist 20 vaars  « profesor had done se
sevieh an this with the assistance of the
CStR He has produced <al ol 1in Onissa
It s a wiry good exporr matket But un
fortunately that pooy man who has donc
so much  teseatch 18 never  recognised
Thote are potentiahties of this sal ol
QOrsssa Madhya Pradesh, Bibhar and other
adjorming arcas whih produce sal There
fore this must be looked into This act
vty must he extended so that without any
(ffort we can hate non-edable ofl which s
altio required for om purposes It wil not
only help our cxport trade but will also be
useful to the tribal people and those who
mhabit the jungle areas,

There 1 another thang, This 1v about
viscose filament varn, This is supplied to
weavers There is a non-official committec
over which Government has so cantrol. Un-
fortunately Orissa 1 sullering becanse ths
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central committee dealing with viscose fila-
ment yarn is located in Bombay and it
never cares for Orissa. They are only sup-
plying this yarn to Karnataka, Andhra
Pradesh and other States, When we wrote
to them, they said: ‘Yes, let there be 2
soclety’. There are societies and there are
weavers. But unfortunately, since Govern-
ment has no control and they have left it
to the non-official committee, this is not
available to our weavers. This viscose fila-
ment yarn is utilised by a large number
of weavers in Orissa. So this should be
looked into and proper arrangements made
for supply of this yarn to weavers in
Orissa.

MR. DEPUTY-SPEAKER: Both Shri
Banerjee and Shri Ramavatar Shastri arc
there. One of you can speak.

SHRI S. M. BANERJEE: We want to
rise above party and speak.

wt TrEATe v & dEm @

faqe fm1 W wrar eflFaea
Y g & ¥ o Famw ¥
ed WM F1 HEw Q@ fawe
are ¥ Fo AT A A A qW
&1 fifom

MR. DEPUTY.SPEAKER:
the way to run this House.

This is not

SHRI RAMAVATAR SHASTRI: He will
speak.

MR. DEPUTY-SPEAKER: That 1 ali
right. Do not interfere now.
SHRI S. M. BANERJEE: | shall con-

fine myself to two or three items. This
merning when 1 raised the question of
textile mills in Kanpur, the hon. Minister
of Industry, Shri Pai, answered about tho<e
textile mills which are under the NTC. He
said that since the other mulls are in pri-
vate hands, the hon. Minister of Commaeice
would like to speak about it. In Kanpur,
there are 11 textile mills. Today 1t is most
unfortunate that 40,000 textile workers are
just on the streets and about 1,000 workers
of JK Rayon are facing starvation since
the last one month. This Government and
the Government of my State headed by
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VAISAKHA 5, 1897 (SAK4)

D.G., 1975-76 286

Shri Bahuguna are silent spectators of the
sorrow of these workers.

It was heartening to hear Shri Pal that
as regards the mills under the NTC, he
would deal with them with a frm hand,
May I request Prof. Chattopadhyaya to
Bet a report from Kanpur about what is
happening to the Swadeshi Cotton Mills
which is the biggest in Asia and which is
employing more than 11,000 workers? Then
what about Elgin Mills No. I and No. 2
which are under the BIC where Govern-
ment have got majority shares through the
LIC? Then ahout the Atherten West Cotton
Mills, an investigation was held and their
recommendation was to take over this mill.
What has happened to that?

There is an alarming news which is being
spread by the millowners. They say that
50,000 bales worth Rs. 15 crores have piled
up and therc is no market either in India
or outside for medium and coarse doth.
They want to beat the workers by starv-
ing them and force Government to give
some rebate on medium and coarse cloth.
They are aiming a double-barrelled gun,
one at the chest of the workers and the
other at the chest of Government.

I want the hon. Minister to take note
of « and ask the State Government to
open these mills under DIR. Whether it is
M: Japuria or Mr Singhania or any
other —they may help you in election, but
that docs not matter, the elections are only
m 1976-—they may be arrested and put in
prison under DIR or MISA which has been
used against evervone including  political
Iraders  The mlls should start running.

“As for thc JK Rayon, they want to get
rid of 500—600 workeis. Since the workers
do not agice to the retrenchment of these
people, thev say they will not start the
mills

I was very happy to 1ead in today's
newspapers—you must have also read it—
tn banner headlines ‘Some relief likely 1n
tax proposals’; Tt says:

“The Fmance Ministry is examining
1epresentations of various interests affect-
ed by the new budget levies including
those on khandsari, synthetic fibre, bidi
and powerlooms’.
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Syathetlc fibre and powerlooms come under
the Commerce Ministry, The Finance Minis-
ter did not think proper to inform the
House that he is considering it. Power-
looms have closed down. The duty has
been increased from Rs. 20 to Rs. 200.
This is exactly what has happened to
synghetic fibre. I would request the bhon.
Minister to request the Finance Minister to
see that this Rs. 200 levy is not there,
that it should be restricted to Rs. 20.

In all fairness, 1 would ask the Finance
Minister to see that the handloom and
powerloom industry which is the main eco-
nomic mainstay of the eastern districts of
UP is saved.

Then I wish to know whether it 15 a
fact that Government is agreeable to do
away with the export duty on jute goods,
pasticularly carpet-backing. I do not know
why Government is doing it Will it not
deprive the exchequer {6 the tune of crores
of rupeest It is definitely known that
through under-invoicing and over-invoicing
these exporters are carning fabulous
amounts. So I want to know whether there
is any truth in it. Is it not a fact that
the so-called suffering of these mills like
the Kinisson Jute Mills, Kharda Jute Mills
and Kamarhati Jute Mills, is due to mus-
management and nothing else? In reply to
a question, he said that investigations are
going on. I want a clear reply as to what
has happened to these mills, whether the
export duty is going to be removed. With
these words, I would request the Minister
1o answer the points I have made. I also
thank you for giving me permission to
speak,
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SHRI B. V. NAIK: Our hon. friend
Shri Ram Gopal Reddy was just now
telling us that there were three million
tonnes of sugar in stock and therefore it
needs to be exported. If the free sale sugar
made available to the affluent sections is
exported and if those people can dispense
with this, assuming the proposition of the
hon. Member is true, if that free sale part
of the sugar is exported abroad, we have
no objection. But we s¢e in the mandis and
markets controlled sugar is not available
to the full satisfaction of the people. Se-
condly, T request Mr. Reddy to see the
rate at which it is being exported. The
unit cost per tonne of sugar in 197273
was Rs. 1267 and in 1973-74 it was Rs. 168%;
in 197% it was more or less 1264, Mr.
Reddy is a sugar magnate as we undet-
stand him; but are we able to supply sugar
to Indian masses at Rs. 1.26 per kg
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*BHRI M. RAM GOPAL REDDY: We
get Rs. 4 or Re. 5 per kg. in foreign mar-
kets,

SHRI B. V. NAIK: Subsequently, it
had been raised, but in 1978.74 it was
Rs. 1.26 when we were buying sugar at
Ra. 4 or 5 per kg. in our country. 1 should
request Mr. Reddy to be a little more
kind at least in regard to the controlled
part of the commodity is concerned. I appre-
ciate there is a risc in the price of sugar
in the internatonal market. Is 1t because
the international markets are 30 low that
our commadities do not bring 1n any money
at all. 1 should like to go in Connaught
Circus or even a small village, to get 2
pair of shoes, The latest variety s sold at
Rs. 9.40 per pair of shoes? In which part
of this country is it available for that
price, for Rs. 10? We have to pay Rs. 40
or Rs. 50,

Js it because we are simply seling 1as
distress sales in the foreign markets, some
of our prized commodities? Or is 1t because
our exporters, through whom exports are
canalised, are selling them at bigher prices
but under-invoicing our exports showing a
low price and putting the money in their
respective barR accounts in Swiss or other
banks? What are those commodities in re-
gard to which we are creating hidden re-
serves abroad which is another form of
black money? In regard to fish, one of
our principal commodities for exports, their
selling cost works out to Rs. 15, 16, 17 or
18 per kg. It is with regard to shrimps.
1 do not know about lobsters. I come from
the shrimp growing area. Within five mi-
nutes I cannot go into the depths of these
things. Why is it that our exporters, the
merchant class and affluent sections are try-
ing to create reserves abroad? Is it be-
cause, when they go abroad quite a few
times in a year, they want money to go
on a spending spree and therefore they are
storing money? Or do they think that a
time will come to this country, as it has
come to Cambodia and Vietnam and those
people want o feel secure outside the
shores of this country? I can appredate,
human nature being what it is, funds for
frolic or enjoyment; I can understand hu-
man weaknesses,

1 can understand if a few thousand doflars
are kept abroad for having a spin in the
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continent. But if they are holding ac-
counts in forelgn currency for the dooms-
day to come, they are enemies No. 1 of
India. What steps are being taken by the
Commerce . Ministry in conjunction with
Finance Ministry to unetarth these bank
accounts? In a famous case, we have seen
that it is possible to go into these things
and find out the names of the account-
holders abroad, Some positive action must
be taken. You can carry out an investi-
gation by the CBI and make a study in
depth  about the piling up of accounts
abroad, because over and above smuggling.
black market and bank lockers this is one
of the most respectable sources of storing
as well as using black money abroad.

Once I tried for about two years to put
a man from my coastal constituency in the
Cofr Board. Ultmately 1 found it was not
possible to get across the Udyog® Bhavan
here and get a single man interested in coir
nominated on the Board. There are Boards
and Boards under the other ministries. But
we sce some Brigadier or some retred
gentleman on them. I hope our two new
young munisters would uy to investigate
the nature of the formation of these Boards
and constitute them in such a way that they
1epresent the various trade, commierce and
other professional interests in this behalf
Don’t uy to subsuitute the old bureaucracv
of the wvil service by a new bureaucracy
which you are building up in the public
sector undertakings. We do not know how
they come and go. 1 would 1equest the
minister to pay some attention to this.

Regarding the Marine Pioducts Export
Coiporation, with due deference to Shri
L. N. Mishia, I had requested for its head-
quaiters to be located in one of the areas
where marine products are grown in abun-
duance. But he maid, “No; we will give
the Chairman’s post.”” But the Chairman’s
post went to a Keralite. The Managing
Dircctor’s post went to a Keralite. There are
certain vested interests which have deve-
foped in various ministries and some areas
like yours, Sir. in the north-east and mine
in the south-west go absolutely unrepresent-
ed. 1 would request the Minister to pav
some attention to this matter also.

st fecslte wr  (srw):
ey wEww, & afowr gumea
#r wol & wardw & anyr gor §
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THE  MINISTER OF COMMERCE
(PROF. D. P. CHATTOPADHYAYA): Mr
Deputy Speaker, Sir, we have been very
carefully listening to the fruitful discus-
sions and suggestions made by the hon.
Members, and we are grateful for both
criticisms, comments and support extended
to our budget proposals and Demands for
Grants.

Manmv points have been made, some of
which have been responded to alicady by
my cotleague. To save the time of the
House, 1 do not like to repeat all that.
I will touch upon ounly those major points,
which are very important, relatively im-
portant, and if I cannot touch some other
points, it shoud not be 1aken as it we
do not attach any importance to them. We
do but, because of the time constraint,
it will not be possible to deal with them.

Almost all speakers have referred, and
rightly so, to the difficuit balance of pay-
ments position of the country. It is well
known that our export earning, though
otherwise impressive, is not very assuring
in the context of our high import bill.
highest till the year. In the year 1974-75
our provisional export earnings, though we
have not Gnalised the calculation, appears
to be around Rs. 3,200 crores. In the lmst
three years our export eaming has gone
up almest by hundred per cent. As 1 was
saying, it is otherwise a good performance,
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but it is not good ‘encugh in the context
of our requirements of the country to foot
the very high import bill, particularly, for
fodd, fuel and fertilizers which three taken
together account for almost 60 per cent
of our total foreign exchange expenditure.
Our deficit this year is likely to be of the
order of Rs. 1,000 crores. It may be taken
to be a frightening thing; it may be taken
also as a challenging one.

Some critics, whose criticism is well taken,
have made out that we are high-lighting
our export performance in terms of figures,
in terms of their value-wise performance.
Criticisms and statistics, if blended together,
even an impressive performance could be
made out to be a very depressing one. We
do not like to brag from the housctops that
we have done exceedingly well. I would
only humbly submit we have done what
could be possibly done under the very diffi-
cult situation, particularly bearing in mind
the difficulty in the production front.

As you will kindly appreciate, export pro-
duction is mainly, I do not say exclusively,
a function of production. Qur home market
being very tig and domestic consumption
being very bhig, 1t is not easy to export
quantity-wise something very extraordinary,
because of the difficult situations within
and also the inflationary situation.

SHRI  DINEN  BHATTACHARYYA
(Serampore): In the case of sugar you are
doing it.

PROF. D. P. CHATTOPADHYAYA:
For export earning we have to do certain
things and we have to choose only thnse
things where we can deny oursclves a little.
As I have said, as in the last three years
our increase in the export front has gone
up nearly by 100 per cent, it will not be
a very easy thing to increase our export
earnings over this very broad base in a
very significant manner in the next year.
80, our projections for the next year must
be very realistic. As you know, statistics are
near approximations and cannot be very
definitive, but we think that we should
be able to export some 5 per cent more
than what we have been able to export
this year. This is what we propese %o call
a realistic target, but given good luck, bet-
ter production and dewying ourselves some
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things, it may be pushed up a little higher
and it is possible, it is feasible, to set &
target of an 8 per cert rise over what
we have done thik year.

Critics have pointed cut that the increase
in our export earnings is mainly in value
terms, i.e., higher unit value realisation,
and quantity-wise we havé not done any-
thing very significant. I have already said
that in a world market where there is
commodity boom, every nation should take
advantage of it as much as possible, and
we are perhaps not wrong in doing the
same, but in certain commeodities we have
achieved quantity-wise increase also. And the
items where our export has ingreased not
only value-wise but also volume-wise are:
tea, iron-ore, sugar, leather and leather ma.
nufactures, engineering goods, rice, cement,
coke and coal. The most important point
perhaps from the point of view of export
is, as is well known'and mentioned by
many Hon. Members, increased production
for export. Unless export production is in-
creased in a Vvery significant manner, no
amount of strategy, tactics, negotiations and
exhibitions, which are in themselves very
mmportant, taken together or blended in
the most wonderful or imaginative way,
can be a substitute for more export pro-
duction or exportable surplus.

We have taken some unconventional de-
cisions, and those unconventional decisions
have to be appreciated in the context of
our difficult balance of payments position.
We have liberalised our import policy.
Some people have appreciated it, some have
offered critical comments. As T said, import
policy is not meant for allowing some peo-
ple to make more profits as it has been
alleged by some friends. This liberalised
import policy, if carefully looked into and
scanned, wili be found to be the best man-
ner of increasing exportable surplus so that
more money could be' earned for the coun-

try.

The other unconventional strategy that we
have adopted is to allow for the time
being different industtial units to exceed
their licensed capacity provided that excess
capacity is farmed out of the country for
export earnings. 1 hope you will agree with
me that we have to take some non-text-
book decisions t© meet an emergency situa-
tion.
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‘Qur performance would have been im-
pressing both guantity.wise and qualfty-wise
but for the happenings of the last two
years. Particularly 1 am referring to the
higher oil prices. If the price paid for our
il imoprts had been at the level of 1973-74,
then even this yéar's carnings would have
keff a full Rs. 100 crores favourable balunce.
M the oil price had been at the level of
tast ycar, even then this year we would
have had a favourable balance of Rs. 100
crorcs. These are conditional statements,
but they will give an indication that our
foreign exchange earnings position is not
that bad as it would appear Jooking at the
Rs. 1000 crores adverse balance.

S0, besides these two unconventional
decisions that 1 have referred to, we are
also exploiting and exploring intensively
some areas which have already been ex-
ploited before and also new areas. We are
harnessing our resources for export pur-
poses particularly from the agricultural sec-
tor. Sugar we have never been exporting in
2 big way. Commodity markets from year
to yéar change and, therefore, having in
view the changing demands of the world
market, we have to change our strategy
also. There arc some other agricultural
products like potatoes and onions; may be
in shale oil there is a possibility. Some other
agricultural products which we bave not
thought off before could be exported en
abling us to earn foreign exchange

We have been advised by some friends
that in the mawer of foreign trade w.
should be very realistic. We should de link
foreign trade attitude and policy together
trom ideological consideration. Ji is perhaps
Mr. Salve who suggested these things, 1
would like to assure you and through vyou
the Hon. Members that we do not inject
ideological contideration into our business
deals unless ideology is consistent with our
self-interest.

SHRI D. D. DESAl (Kaira): About Rs.
400 crores to Rs. 500 cores worth of sugar
is & distinct export possibility and on twp
of it Mr. Chattopadhyava can easily make
up his short-fall by exporting long staple
aottenn of about Rs. 100 crores this year,
R, °200 crores next year and Rs. 300 crores
thereafter, ¥ he makes an announcemem
belowe the raonsoon, cxport can take place
snd ag’a’ very fast rate and this would
help lour growers.
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MR DEPUTY-SPEAKER: Your question
should come at the end.

SHRI D. D. DESAI: Since he men.

tioned about agricultural products, I said
this. *

MR. DEPUTY-SPEAKER: He was try.
ing to make out that he is being pragmatic
in his approach. Am I correct?

PROF. D. P. CHATTOPADHYAYA:
Yes, precisely.

I would only like to submit that I would
like to take up this point later on It is

an important point.

So far as higher unit value realisation
is concerned, we have tried another area
in our deals with every country or group of
countries. We have re-negotiated our old
contracts or iron ore with different countries
like Japan and we have been able to get a
higher price We have formed, for example,
an sron ose  association. Formally it has
not been formed as yet, but all prehiminary
steps have been taken and this is another
area where we have thought that if diffe
rent iron orc producing countries come to-
gcther, that will ensure all of us higher
Larmngs

ihe paper community has been formed.
For example, the tea-producing countries
arc also comung togethe. We are in touch
and n intimate consultation with Ceylon,
henva and Indonesia which would enable
us to secure gher unit value So, the
higher umt value realisation is another
plank of our export strategy.

In the last two years, we have been
mecting the Commercial representatives of
ous counwry posted abroad. We have or-
ganised meeting in East Europe, South-East
Ama, Gulf area, North America and we
will fol'ow it up by having West European
conference. We have found that from the
desh of New Dethi we cannot get always
a verv clear picture of the potentiality of our
products, of our projects, abroad, There-
fore. we have found that it is by going
there and talking to our people there
and the people of those countries that we
can get a clear picture. We have been
doing it and the result ia very happy.
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Another plank is that we are wetting up
more and more export procewsing rones or
ﬁtemdingzmenordfymwmhh

thit. A reference wab made ahout the
difficulties of Kandla free mding m
I would Uke to say that the problem

being looked into, It @ not ¥ mdltiom!

ariewer that it {s being looked into. We
are looking into it; the result iz there and
the export earning from Kandla free trad.
ing rone is going up. The hon. Member,
Mr. Mavalankar, asked as to whether the
air-tink conld be established with Kandla,
The negotiation is going on and 1 am atilt
haping a good result.

In Dum Dum, a free trading zone is being
processed. A dry port at Delhi has alwo
been considered and a2 dedision has been
taken in prindple that a dry port will he
éstablished in Dethi. We are now trying
to decide about the location of the dry
port because there are different considera.
tions weighing for and against setting It up
in Delhi, So, somewhere around Delhf, we
are looking for a suitable location. The
Planning Commission’s export body is look-
ing into it A decision has taken
that a dry port will be set up somewhere
around Dethi.

A mention has been made about the possi.
blity of a sort of free port in Andaman
and Nicobar Islands. We have with us an
elzborate, a detaited study, made in this yes-
pect by the Trade Development Authority,
We are considering it. May be, we have
to think of establishing other free trading
rones in areas like Mangalore, Cochin and
Madras in the next few years We believe
that free trading zones properly organised
and executed would give a bhoost to our
foreign exchange earnings.

1 have already mentioned In one partl.
milar meeting yesterduy that our foreign
exchange earnings could come up f our
business community take care to know the
detaited information under G.8.P., Generat
Scheme  of Preference, provided by the
E.E C. coantries. 'We are not fully utitising
otrr quots there, I think, the GAP. ads
vintages should be folly tiken care of

A reference has boen maade that the 8, 7.0,
and the MMTC are deonalising some
igems snd thar ft B disurbing trend.
T have already sald zhat white I ain sl for
efficient handling of exportfiniport by the
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public sctor wbdestikings, 1 do not dike
to muke jt a fetlih, Thersfore, weé bawe
descanalised somie fioms Because there is no
particolar plus peoint in wmﬂam these
things, Rather, they are cresting certaln
dificulties. 8o, we have decanalived some
15 or 16 or may Se 18 Jeems. But the
percentage of the decanalised items is lnem
than 1 per cent of all canulised items and
it is just half per cent of the value of our
total canalised items. We are still handling
210 items and, if and when necessary, we
change the lin, we may wdd 1o the Ust o
we may subtract from the list, I can asure
you that we will see that the main purpose
of canalisation fy fulfilled,

A suggestion has been made by some hon
Members whether we are thinking of ns-
uonalising entrely expoit-lmport trade. 1
would submit that there Is no such proposal
under the Government's consideration.

SHRI 8. M. BANERJEE: At present.

PROF. D. P. CHATTOPADHYAYA:
Of course, at present I am replying to
the debate on the Demands of my Minis-
try for the year 1975-76.

1 have already safd that our forelgn trade
is based on the prinaple of enlightered
self-interest and enlightened self-Interest is
a dynamic consideration. We have to change
from time to time For example, we sre
now developing special relationship with the
neighbiouring countries. It is one of the
aspects of our foreign trade thar with
our neighbours, like, Itan, Nepal, Bangla-
desh, Ceylon and Burma with whom we
have good relations, we are trying to develop
better reladons. There are dificulties. We
are trying to remove them and also, for
mutual benefit and sdvantage, we are try-
ing to prowote our relations with these
countries.

Another aspect is that with the Middle-
East countries, particularly with the oil pro-
duting countries, we are developing very
close selations and owr trade turn-over
with these countrjes haé significantly increas-
ed in the last two yesrs,

With the ScuthEast Asisn vountries slso,
our trade s golng o be very significent. As
HmcnﬂllanuemuMmm
over ke wed moré from the excusive
Wmmﬁﬁmmww
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project export. in South-East Asan coun-
trigs, Indian projecss, Indian exports, ste
much in demand. Therefore, in the lam
few years, we could export some projects
cnabling us to earn and also to help our
neighbours in the proces,

DG, 1975-76.

Some. hon. Members have referred to the
problem of cotton growers and also the
dificulties of the texitle indumry, etc.
must first congratulate our cotton growers
who have grown those varieties of cotton
which we did not have in our country
before and for which we have to pay a
huge sum of money in foreign exchange for
importing those cottons from countries like
Sudan and Egypt. The point ia that we
want to help our cotton growers and uy
to give them & fair price, as far as possible.
The requircment of cotton in the country
is nearly 72 to 74 lakh bales. Of these, we
have produced during this year nearly 64
lakh bales. So far as the category-wise
break-up of ootion 1s concerned, the position
is that we need nearly 8 lakh bales of long
staple  and eatra-long  stable  cottom.
We require nearly 68 lakh bales of me-
dium and short-staple cotton. Because ot
agricultural research and alio because of
the initative of our farmers, our production
has grown phenomenally in the higher cate-
gories, in the long staple and extra long
saple cotton, and some lands which in the
past were being used for growing medium
and short staple cotton arec now increas-
ingly used for growing long staple and
extra long staple cotton. There is 2 sort
of varietal imbalance. The situation is seem-
ingly anomalous. We must sppreciate that
before we try to understand the Govern-
ment’s policy.

So far 2 mediute and shoft staple cotton
is vomocrned, the shortage is nearly 8 w
10 lakh bates. The price of medium staple
cotton in the country is good, better than
what it was in the pasii never have the
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is ux Yakh bales; 1 say ‘surplus’ because at
the moment our production capacity is m
of that order, particularly for fine and
super-fine ‘arieties of textiles; we cannput
produce that much of fine and super-fine
vatieties. This is only an explanation; this

is mo justification why our growers should
suffer.

Fust, 1 would like to say that we h;v;
to reconcile ihe three interests connected
with the textile industry—the growers’ in-
terests, the consumers’ interests and the
export angle. 1 must say that it is in the
interest of the cloth consumers, so that
they get cloth at reasonable prices, that we
have o sce that the cotton price does not
go up very high. 1 would like to submit
that our cotton price, parucularly of the
medimg staple and long staple variety of
cotton of our country, is higher than any-
where 1n the world, as a result of which
we had to import some two lakh bales from
Pakistan. Even with the freight, the landed
cost of the Pakistan cotton is considerably
cheaper than our internal cotton price. This
is the factual position.

SHRI DINEN BHATTACHARYYA: This
15 because of the strong cotton lobby.

PROF., D. P. CHATTOPADHYAYA: I
would wot mind if the jute gyowes or
cotton growers ger good prices. But I am
teling you the factual pesition.

The shortage in the middle staple and
short staple categories is nearly eight to ten
lakh bales; we bave imported only two
lakh bales 30 that the market does not de-
press very much.

So far as long staple is concerned, we do
not like that those who produce long staple
cotton should suffer. (Interruptions) The
price of long staple cotton has fallen. This
is very sad thing, but it is unavoidable in
the circumstances. We are trying to do two
things. We have already agreed to the ex-
port of long staple cotton . . .

SHRI VASANT SATHE (Akola):
mill-owners have opposed that.

FROF. D. P. CHATTOPADHYAYA:
They may oppose. That dows not mean
that Government will listerr to whise the
mill-owaers say. Let fc be cear. Wi Wikl

The
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export whatever we thihk is necessary and
we are going to do it. A formal decigion
will be announced very quickly, as soon as
possible . . ,

SHRI D, D. DESAI: It is not implement-
ed. No policy announcement has come.

PROF. D. P. CHATTOPADHYAYA: !
am saying this on the floor of the House.

15.00 uxs.

MR. DEPUTY-SPEAKER: He has stated
on the floor of the House. This is more
than an announcement.

SHRI D. D. DESAI: Plcase sce that the
export is allowed to be made by anybody
and to any destination. We do not want
the policy to be defeated.

PROF D. P. CHATTOPADHYAYA: I
think, the policv is defeated by some of our
friends. Whether it is jute or cotton, they
go on talking and make the officers also
wik. By this, the purpose that we have
in view is defeated. (Interruptions).

The export of fong staple and extra long
staple cotton is one aspect. The other as-
pect 15 the technological aspect. Mr. Sathe
and some other friends have suggested whe-
ther we could use long staple cotton {or pro-
duction of the textile for which ordinarily
medium staple variety is used. Apart from
the economic problems and the technologi
cal thing which we will look inmto, if it
could be done, it would solve the problem
in a very big way.

AN HON. MEMBER: What about ready-
made garments? (Interruptions).

PROF. U, P. CHATTOPADHYAYA: The
unit cost of owm resdy-mude garments is
fikely to be higher than In other countries.
We cannot mechanize our textile production.
The handstitched variety is alright. Bat
in the case of mechinized production, we
canngt compete with Taiwan, Korea and
Hong Kong becamsz they are capital-inten-
sive and, thorefore, they are at an advap-
tage in respect of cost. We have to think
of the employsent angle hete. The problem
of tetrenchiment has heen referred lo by
the hon. Members, If we want to be very
competitive in some aress of textile exports,
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we will have an sdverte impact 96 the em-
ployment slituation hiere, We have to shink
of these things,

SHRI VASANT SATHE: You have a
decerttralised sector which s employment-
oriented. Let the garments be produced
there, Théy will be much cheaper than
what, they are in Talwan or snywhere in
the world and sell them outside. It iz ndt
necessary 10 have only mechanized stitching.

PROF. D. P. CHATTOPADHYAYA; 1
thank him for this suggestion. I will look
into it.

A point has been made that the standard
cdoth is sometimes very unsatisfactory, eof
substandard quality. I agree. 1 have found
that the standard is extremely dist.remng.
not even unsatisfactory. We have taken
some decision and mew specifications for
the production of standard doth have been
given to the industry. And accordingly pro-
«durtion has started from the Ist of March
and 1 hope in the near future improved
types of standard cloth will be available.

One point 1 would like to make. We
wint also the handloom and the powerloom
sector to be involved in the production of
standard cloth. That would give some heng
fit to these otherwise relatively weaker sec-
tionts . .

SHRI VASANT SATHE: What about re-
scevation of sarees for handlooms?

PROF. D. P. CHATTOPADHYAYA;
The reservation is already there, but, hexe
and there, there are violations.

SHRI VASANT SATHE: You know it
is dificult. It is very unpleasant for me
o enter into a debate or crossing swords
with my friend. But 1 am reully unhappy.
Please do something for this handloom and
powertoom sector, ‘To implement the re-
ports of the Asoka Mchia Committee and
tbe Sivaraman Committer. nothing s be-
ing done . . . (Interruptions).

SHRI § M. BANERJEE: Why attack
him? Why not attack the Finance Ministes?

PROF. D. P, CHATTOPADHYAYA: 1
hmﬂmdyuidﬂmnemmﬁmmhdp
the wesker secwes. The Bivaraman. Cow
mitiee répass bas been gone bigto.
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SHRI VASANT SATHE: Two crores of
prople  live in handlooms. Mr. Deputy
Speaker, Bir, you know it in your region.

PROF. D, P. CHATTOPADHYAYA: 1
bave alrgady said that the new expansion
of the textile mills which has been sllowed,
has been allowéd, mainly o benefit the
handloom sector, It 15 that type of varn
which the handioom and powerioom sectors
need will be produced. If you look at the
textile expansion scheme, it will be wvery
cear that it is mainly w0 benefit that sector
and not for the composite mill that the
scheme has been introduced. It is not that
the Sivaraman Committee’s findings are not
implemented but a comprehensive decision
it necessary and that decision is being con.
tested and cniticized, as Mr. Sathe himsclf
knows, by some other sectors. So, we are
processing it and we will come to certain
decisions as soon as possible.

st wa fomd . &% 5 2w
g 3 5 ov ® wifww aTE-
damegm ofedt & fad

SHRI VASANT SATHE: Either you have
it or let Mr. Pai have it, but do some.
thing about it.

PROF D. P. CHATTOPADHYAYA: We
are having the best of co-ordination.

MR. DEPUTY SPEAKER: Let anybody
have it, but it should not be a pic in the
sky.

PROF. D. P. CHATTOPADHYAYA: Re.
ference bas been mdde 1o the problems
of the jute industry also and also the
jutegrowers” dificulties. ¥ must say that
like a section of the cotton-growers, the
jute-growers #te abo in difficulties. But there
is some inherent difficulty in this section
because 859 of our jute mahufactures . . .

SHRI D. D. DESAI: Unless he dedares
the policy with 1egard to jute or colton
before: the sowing starts, this plight will
voatinue year after year. The policy should
be declaved in agdvance.

SHRI PRIYA RANJAN DAS MUNSt
(Cilcuneg—-Seuithy:  The futegrowers are
dying.

‘PROF, D P LCHATTOPADHYAYA:
Last pear abll the year Gefore that, a3 you
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know, oy APC price of 197374 was K.
114 per quintal . . .

AN HON MEMBER: What is the diffi-
culty about the declaration rates for jute
betove sowing?

PRO¥. D P CHATTOPADHYAYA:
Last vear it was made Rs. 125, This year
we are soon going to declare the psice
but we have to make certain intra-govern-
mental consultations before Enalising it. As
soon as it is finalised—and it will be very
soon finalised—we will announce it. 1 would
have been happy 1if ! could announce ft
carlter but, at 1 said some 1atra-govern-
meuntal consultations are taking place. It is
in the final stage and we hope to announce
it very soon.

The prablems of jute manufactares are
two-fold This is an industry where unlike
cotton we are almost entirely dependent on
fareign consumption. Of our total textile
production only 8% 13 exported. So, 929
of the production is consumed in this coun-
try. Unlike the textile industry, in the
jute industry, 65% of the jute industry's
production has to be sold abroad As our
hon. Members are suggesting that we should
be hard-hcaded, we must be ruthless, we
must be realistic in our foreign trade, so
also, the foreign buyeis are also heing wid
by their MPs and public representatives,
‘You should be hard-headed’ and there are
consumer preferences in USA and FEC. In
fute, 659 of our production has to be
sold abroad and of that 659, 1f our goods
are uncompetitive and the degree of un-
competitiveness year after year increases.
what can we do?

SHRI D. D. DESAI: We must divert the
acreage of jute to some other crops.

PROF. D. P. CHATTOPADHYAYA: 1
seek vour protection This is the Bith time
the hon. Member is rising.

MR. DEPUTY SPEAKER: What has gone
wrong with you? Normally, he is a very
sober member. What happened to him to-
day? Intervention once or twice is all in the
nature of parliamentaty practice but not
oo often.
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PROF D. P GHATTOPADHYAYA: |
have already seid. You were mot there at
that time .

SHRI §. M. BANERJEE: I have oon-
veyed it to him.

SHRI DINEN BHATTACHARYYA: You
please say something about the corrupt prac-
tices of the jute products exporters.

PROF. D. P. CHATTOPADHYAYA:
Will it help you or the exporters? ., .
(Interruptions),

MR. DEPUTY SPEAKER: Order, plesse,
We have only 15 minutes before 3.50. 1
hope you will finish your speech by then.

PROF. D. P. CHAITOPADHYAYA: If
you give me full protection.

1 must say that though the situation
is difficul;, Government are taking definite
steps. One step as | have said, in 197874,
197475 and also in 1975-76 1 may antapate,
the mimmum support price is increasing
This i3 one mmportant thing. The Second
important thing is that the Jute Corpors.
tion of Incha has been formed. It is for
the first time that this Corporation has been
formed to help the jute-growers.

SHRI PRIYA RANJAN DAS MUNSI:
But without money. The Government is not
giving money. The Reserve Bank is not
gving money.

PROF. D. P. CHATTOPADHYAYA.
The point 1s that we have opened 92 de-
partmental purchasing centres o that we
can reach the primary growers. That is our
ebjective. Becawse of the tight credit policy
of the Government and even the priority
sectors are not getting money, there may be
some difficulties.

Sir, even in the agricultural sector, except
the food sector, no other trading sector is
getting  sufficient money., Even the lood
sector is not getting sufficient woney becaue
of the priovity and the limitations of credis,
w fight inflation. This & well kndwm 0
Mr, Madbu Limaye and other friends who
khow economics very weil. mmmw
ration of. India is wot money.
bad our mbmh;nm, our inhwm
We uppointed sidff aod we opened ceniees,
but, because of the credit dificieies, e
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cannot...... Bub, i 3 edc or o, we will
conss the buiwp, We have the Infra-struc
wmire. ‘We bave sttnp 92 departuientel ces.
t:;- We hmwmmwm the technis
sl persannel grading pecsoring,
ax has been rightly mentioned. They will
be optimally mlm Our intention, s 1
said, fs to see that we reack the primary
growers, We have received certgin com-
pluints that sometimes, our own officers do
not purchase. (Interruptions), 1 would
only sy that we want to benefit primary
growers, We hmve received one or two
complsinis, one by an MP of this House
that soroe of our officers are not purchasing
from the primary growers, but, from some
other people. We have instituted enqui-
ries,  Officers have been found gulity. They
have been dismimed. If thete are some
specific charges and they are brought to
my notice, the matter will be properly
dealt with and ndt Ieniently. [ have alk
ready mentioned about the difficulty of
funds.

Sir, there are some other points which
have been made out. (Interruptions). Sir,
the other point is about improving the
health of the jute industry. 1 must say,
the industry is mot imvesting minimum
necessary funds for research and develop-
ment, Therefore, lighter fabrics are not
there. There is a lot of compeiitivenes.
Government has taken a decision to raise
cess money and a lcgisiation to this effect
will be brought before the House s that
cesa money for development and research
in jute fabrics is reised and properly used.
We are also trying to form a sort of & jute
buffer to avoid wide fluctuations with the
help of some world agencies lke the World
Bank. With Bangiedeth, we are forming
a sort of a buffer and that will help the
growens and our tndustry she.

SHRL 8. M. BANERJEE: What abont
the abolition of export duty? Are you re-
viewing

PROF. B. P. CHATTOPADHYVAYA
$ir, this & one of the things which &t will
not be appropriste to déal with on the
Boor of the HMouse. This wili pov help
either the growsrs or the indmtry, Bt
!W“fuuu

SHIRE MATHIU LIMAYE: Now, that the
wloctiony ave coxoling, At sbovdd be: done:
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PROF. D. P. CHATTOPADHAYAYA:
1 mist say that the genuine difficuilties of
the industry and the growens will be Jook-
ed after. But, specific decisions, I think,
sould de left v the Government and
should not he premed on the floor of the
House.

Mention has been made about the per-
formance of MMTC and STC. Sir, we
shouid be proud of onr public sector under.
takings., If there is something wrong, cer-
tainly, we should criticise and if there are
specific points, we should bring them to
the notice of the Government. But, 1 think,
it will not be in any way helpful o im-
prove the efficiency of the MMTC or the
STC or any other public sector undertaking
if we criticisc them harshly, unduly and in
a rather light manner.

Sir, a point has been made that the in-
ventory of MMTC s very high. Sir, there
have been references 10 MMTC in regard
to their stock position, and also thetr hand!-
ing of ferro-alioys export. Before | go into
these points. let me give a brief account
of their performance in 1974-75. According
to quick estimates of their turnover, they
have done business worth over Rs. 750
crores, including the export of their sub-
sidlary, the Mica Trading Corporation.
They have managed this entire business
with about Rs. B85 crores of working capi-
tal, and the ratio of working capital to
business turnover must be considered very
satisfactory. Their total payments of inte-
rest arc only Re. 3 crores and the net
profit after taxation is Rs. 13 crores. The
general plctaee of the high inventory must
be viewed in the perspective of the general
conditions prevailing in the country in the
tarter half of the year. The canalising
sgencles are charged with the duty of eer.
vicing many thousands of Industrial units,
and any delay in supply of raw materials
would mean moppage of work and lav off
of labowr. The canslising agencics
therefore  desired to keep two or three
moirths® inventories for sexvicing the units
prompdy and without any delay. It was
the vomoon experience two or three years
back that there was o time II‘g T‘m
e yogistration of release order with
S0 e veluade of the material. They have
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also resulted in provisioning according to
demand forecast certified by all concerned
authorities like the Ministry of Industrial
Development  Sir, last year, the off-take
of metals, particularly, copper, lead and
dinc was onlv half of the forecast. The
MMTC has covered only 60% of the origi-
nal demand forecast by long-term contracts.
There 1s a mustaken impression that long-
term contracls are disadvantageous, most
probably because people think that they
are fixed price contracts. On the other
hand, these contracts take into account
the market fluctuations and are based on
the Lomdon Metal kxchange prices as
averaged from month to month at the time
of delivery. The fulfilment of the long-
term contracts in the latter half of the year
when the prices fell was, therefore; advan-
tageous to the nation. The MMTC entirely
stopped all spot buying and have since
staggered alw supplies under theswe con-
tracts. Even if we take the inventary
figures in the very peculiar circumstances.
it is onlv Rs. 85 crores as on 3ist March—
a figure which is rapidly going down. Ac-
cording to their performance budget for
1975-76, MMTC hope to have a turnovey
of Rs. 214 crores in non-ferrous metals
1t is not unlikely that the inventory level
will come down to about two months sales
withist the next three or four months.

Sir, Mr Salve made some points. He
is not here therefore, 1 will not go to
the other points raised by him in regard
to ferro allovs and ferro silicon. I must
say {Interruptions) Like the MMTC, I
would also submit that the mventory of
the STC, because of the circumstances, pe-
culiar circumstances, is not very high. Sir,
1 must say that MMTC and STC have done
commendable work in difficult  circum-
stances. The inventory that they are hold-
ing, becawse of the cirrcumstances explain-
ed and the requirements of the small scale
industries, in particular, is not very high
or unwarranted. A point has been made
about STC's inventory. As the proportion
of overall varnover of STC is Rs. 755 crores
for the year 1974.78, the stocks of Rs. 46.52
amoutit to a little over 69 which in the
case of a Corporation of the magnitude of
STC cannot be considered too large an
inventory.

Sit, mention has been made sbout the
difficulties of Wig Tredia. 8ir, T would like
w0 say that this was fomnd to be & wery
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unworkable and upeconomical unit, but,
keepihg in view the difficulties of the em-
ployees and also to see that the capacity
is utilised in 2 different way—this Wig India
is still functioning—we will see that the
production is diversified.

SHR! K. GOPAL (Karur): It is not func-
tioning. It has heen closed.

PROF. D P. CHATTOPADHYAYA-
1 know the difficulies We are re-examn-
ing it, whether by diversifying production,
we can use 1t for some other purpose and
fee that employment is provided

SHRI §. R DAMANI (Sholapur) He
has not mentioned about the Cotton Cor-
poration.

{Interruptions)

PROF. D P. CHATTOPADHYAYA:
1 have assured you that 1 would like to
fulfil the assurance that 1 will finssh my
speech  today.

"SHRI K GOPAL. What are you going
o do about Wig India Ltd.?

PROF, D. P. CHATTOPADHYAYA.
T will see that at is opened We are look-
ing into the matter. It s a very complex
thing.

SHR1 DINESH CHANDRA GOSWAMI
{Gauhat), What about the tea cxciser

SHRI VASANT SATHE'
they use n this wig?

What harr do

MR DEPUTY SPEAKER:
from Tirupati.

PROF. D. P. CHATTOPADHYAYA:
Reference has been made to MMTC having
some relations with a South African com-
pany. I would like to say one word here
in clarification that we do smot have any
direct link with any South African com-
pany. But it must be known to this House
that 90 per cent of the mugh diamonds
of the world. is controlied by South African
companies. Whether it i India or any
ather country, whether they have good rela-
tions or bad relations with Israel or with
South Africa. they are obliged by objec-
tive bonstraint to deal with South Africa.
But we sre not desling divectly with Sowth

The hair
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Africa. We are in relations with a Ber.
muda-based company to help ws in the
matter. We should, as 1 sy, take a sort
of non-dogmatic view., This is a guestion
of the employment 'of lakhs of péople
spread over in thowsasids of villages in West
India. We have to considler this. There
fore, I would say that we have no direct
link; secondly, 90 per cent of thie diamonds
being controlled by South Africa, we ean.
not aliogether go out of it. But we are
having no direct relations with them.

‘There are many other points. 1 hawe
already said in the beginming that we have
taken due note of them, but because of
shortage of time, 1 do not personaly pro.
pose to touch upon all those pints now.

Once again | must cxpress my gratitude
to hon members for support as well as
for constructive criticism

SOME HON MEMBERS rose—

MR DEPUTY SPEAKER' I am not shut-
ting out anybody But listen to me first.
We have reached 5-30 and we should cake
up private members’ business.  Now I
really do not know

SHRI 5. M BANERJEE: We arc all
private members.

MR DEPUTY SPEAKER: That way
everyhody is private I would like to draw
your attention 1o this that we have 30 sets
of Demands. This is the fourth act of
Demands we have discussed and on
Tuesday all the other Demands would be
gutliotined. Giving grants to the Governe
ment is the moat important job of this
House. This is the special job of thus
House. Out of %0 grants, if you are gong
to guillotine abowt 25 or 26, are we doing
our job?

SHRI DINEN BHATTACHARYYA: The
credit goes to Shri Raghuramaiab.

MR. DEPUTY SPEAKER: Thercfore,
Jet us be very restrmined. Let us finish
it up here. Let me put the cut motions
fo voi¢ so that next Monday we are able
to tike up at least another set of Demanids.

t Voo

SHR1 3. M. BANERJEE: We agree, Our

soggestion T thit. About those ouestions
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which were raised by us which, unfortu-
nately, he could not reply to for lack of
time.. . .

MR. DEPUTY SPEAKER: Let him write
io you. .

SHRI S. M. BANERJEE: I have referred
to the serious crisis in the textile industry
in Kanpur. He should either write a letter
to us or reply............

MR. DEPUTY SPEAKER: Let him
write to you,

SHRI 8. M. BANERJEE: Something
should have been said. All thase capitalists
and those sharks are interested in his not
saying anything......

MR. DEPUTY SPEAKER: You are
making a speech.  You have made the
point. 1 have requested the Minister that
he should attend to all those points and
write to you.

SHRI §. M. BANERJEE: Forty thou-

sand men are on the streets,

ot ag fewd . Smsmw wiw,
T o wyATgT F AA § 4
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SHRI §. M. BANERJEE: At the same
time.. ..

MR. DEPUTY SPEAKER: What has
happened to youw?

SHRI §. M. BANERJEE: For ten days
we did not work at all.

THE MINISTER OF WORKS AND
HOUSING AND PARLIAMENTARY AF-
FAIRS (SHRI K. RAGHURAMAIAH):
One of the observations made by Shri
Limaye has called for my intervention. He
referred to the possibility of a number of
Demands being guillotined. It is most un-
fortunate .

MR DEPUTY SPEAKER: It is mnot a
possibibite; 1t is a certainty.

SHRJ K. RAGHURAMAIAH: 1 am using
parliamentary language.

MR. DEPUTY SPEAKER: I have to
learn parliamentary language from youl

SHRI K. RAGHURAMAIAH: Govern-
ment no less regvet that this has hap-
pened. But as you will appreciate, it is
nobody's fanit, We had some holidays and
then we had so many discussions and %o
on. 1t was also decided at the meeting
which I had informally with the leaders
of thes Opposition that later on, whatever
Ministries are left out, if there 5 thme,
we will find some time W discuss some of
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these things relatively important
(Intgrruptions).

MR. DEPUTY SPEAKER: This 1 be
coming a debate

SHRI'S M. BANFRJEE: No debate A
request was made by Shni Limave that
ar least those grants which were nut discuss-
ed, impdrtant grants, should be dQiscussed

Now tomorrow is Saturday Why cannot
we sit on Saturday?

MR DEPUTY SPFAKER [hat s a
different question

SHRI S, M. BANERJEE: Now mam

members are present  But sometimes hard
ly five or six are present Those mermbers
can always be piesent At least ten mem
bers will be present lIet us  discuss the
Labour Munistry's Demands on  Saturday
Labour and Education should he discussed

MR. DEPUTY SPEAKFR Order please

SHR1 MADHU 1IMAYE Home, Infor
mation, Labour and Education

MR DEPUTY SPFAKER [ am not as
parliamentarv a5 M1 Raghuramamah »
but 1 am just a plain man of common sense
If we are to take np the Minwmstry of Com
merce, that is a very g Mimstry, on
Monday, I see very shim chance of even the
Home Mimstry being discussed

SHRI K RAGHURAMAIAH It is alwo
a parliamentary expression-—shm chance

MR. DEPUTY SPFAKIR  1let me carry
on with the business 1here are a number
of cut motions

SHRI MADHU IIMAYE You have
not given a ruling
MR DEPUTIY SPEAKER- Ruling on
what?
oft ng fed TR APEE,
b gedm ot Wl ¥ s fy ag
fearc w77 & faX due §
(swwaww) Zrgw wr AR w0,
a9 ¥ ¥R w1 M WEY £,
9 MY gurd wer ¥ §1 oA
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qRize wTT § mIw Y ot iy
dwm won wifgd, e St e
;oA wdw A § )

MR DEPUTY SPEAKER:
you a rulthg.

1 will give

SHRIMATI T. LAKSHMIKANTHAM-
MA. You are encroaching on the rights of
women

Mr DEPUTY SPEAKFR | am not Not
being very parhamentary 1 think, the M-
mster of Parhamemary Affairs has become
extra-parliamentary, what he wants to do
and i1n what way he wants to discuss this,
15 for ham  As far 45 1 am concerned,
there 15 a tume hnut which this House has
impased, the Tinance Bill has to be passed
bv a certamm ume

SHRI MADHU
sacrosanct about it?

LIMAYF What is so

MR DEPUTY SPEAKER
been decided

That has

SHRI MADHU 1 IMAYF You an change
it

MR DEPUTY
hnow about that

SPYAKER 1 do not
There s some kind of
financial hantaton 1 will not go nto
more details now. The Business Advisorv
Commuttee and this House have agreed on
certain things because of certarn financial
compulsions, J cannot lay mv hands on
all those things now  TIlus s the parha-
mentary practice, that before the Finance
Bill 14 taken up and passed, all the grants
would have been given. Any other discus-
sion after the Finance Bill has been passed
which the Minister of Parhiamentary Affairs
wants to have with you, any grants that
he wants to get from you and any granis
that you may gve, that is for you, that
15 not for the Chair. I shall now put the
cut motions to the vote of the House.

SHRI RAMAVATAR SHASTRI- Please
put Nos 26, 30, 38 and 51 separately.

MR DEPUTY SPEAKER: ) shall now
put cut moations Nos, 26, 30, 3% and 5}
to the vote of the House.
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Cut motions Nus. 26. 50,
put and negatived.

33 and 51 were

SHRI C. JANARDHANAN (Tuchur): 84
and 36 may be put scpaiately.

MR. DEPUTY SPEAKER:
put cut motions Nos.
vote of the House.

[ shall now
84 and %6 to the

Cut motions Nos. %4 and 36 were put
and negatwed.

SHRI DINEN BHATYACHARYYA: Cuwr
motions Nos. 62 and 65 might be put 1o
vote separately.

MR DEPUTY SPEAKFR
put cut motions Nos
voie of the House.

I shall now
62 and 6% to the

Cut motions Aoy &2
and negulived.

and 03 were put

SHRI MANORANJAN HAZRA-
and 71 mught be put separately

66, 70

MR. DEPUTY SPEAKERR. 1 shall now
put cut motions 66, 70 and 71 w the vote
of the House

Cut wmohions Nos. 66,
put and negatived

70 and 71 were

MR, DEPUTY SPLAKER: 1 shall now
put cut rest of the cut motions to the
vote of the House.

The cut motons were put and negalwwid.
MR. DEPUTY SPEAKER' [ shall put
the Demands to the vote of the House.

The question is......

SHR1 S, M. BANERJEE:
of order.

On a point

MR. DEPUTY SPEAKER: I do not think
there can be any point of order when the
question is being put 1 will be commit.
ting a disorder myself if I allow a point
of order when the question is being put
t the House, Now the question is:

VAISAKHA 5, 1897 (SAKA,
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““T'hat the respective sums not exoeed-
ing the amounts on Revenue Account
and  Capital Acount shown in the
tourth olumn of the Order Paper be
granted to the President o complete
the sums nccessary 10 defray the char-
ges  that will come in course of pay-
ment dung the year ending the 3lst
day of Maich, 1976, in respect of the
ficads of demands entered in the second
rolumn thereof against Demands  Nos.
Il and 12 xclatng to the Ministry of
Commerce.”’

The motion was adopt, d.

[T he motons for {emunds for  Grants,
winch wese adopt-d by Lok Sabha,
arc yeproduced  below —Fd.]

DIMAND  ~NO. R -MININTHY

OF LOMMTRCF

“That a sum not  excceding  Rs.
73,20.000 on Revenue Account be grant-
ed to the President (o complete  the
sum neessary 1o defray the charges
which will come mn course of payment
during the vear ending the 3ist day of
March, 1976, 1n respect of ‘Munistry of
Commerce'.”

DEVAND N0 12--FOREIGN
PRODE ¢ LION

IRADE AND EXPORT

‘That a sum not  exceeding R
1,60,43,08.000 vn Revenue Actount and
not exceeding Rs. 2,38,96,95,000 on
Capital Account be granted to the Pre-
sudent {v complete the sum necessary
to dehay the charges which will come
tn course of pavment dumng the year
ending the 31st day of March, 1976,
in respect of ‘Foreign Trade and Ex-
port Production”.”

SHR1 §. M. BANFRJEE: Will you
allow me now to make a submission? My
submission is this. This practice of moving
cut motions came into existence with our
parliamentary system. At that ume things
were cheaper; it was only one rupee or
Rs. 100.  Still it continues to be one rupee
or Re 100. It should be raised to some
100 or 200 rupees. This is most unfair,
Even one rupee cut is not accepted,

MR. DEPUTY SPEAKER: You bring
in & motion to change the rules. We talow
up Private Members’ Business. '



